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test of the so-called Islamic bo.mb. 
The report further mentions about 
1Wlds for Arab countries llotably in 
the Gulf Region. Hardware has been 
acquired by several devious and indi-
genous means fram different firms 
.from the West European countries, 
through private companies, un con-
·cerned about any aspect, except com-
mercial. This is a serious develop-
ment which is likely to alter basically 
ihe security environment of our coun-
try. It may require us to make a 
fundamental change in our basic 
defence policy and defence strategy. 
I would, therefore, request the Gov-
.ernment to give their reactions in 
the matter. 
'(ii) RBPORTED DIFFICULTIES IN RELEASE 

OF BENGALI Fn..Ms 
PROF. RUP CHAND PAL (Hoogh-

ly): A large number of Bengali films 
are not getting 'release' even after 
waIting for months together after 
securing ceru;orship certificates. Even 
films prepared under direct help and 
patronage of West 'Bengal Govern-
ment are havi~ the same fate. In 
"the last 3 years the West Bengal Gov-
ernrnent has given lakhs of rupees as 
grant for preparing about a dozen 
Bengali films. They are also having 
the same fate. Some of them are 
done by Film Directors of interna-
tional repute. Some of the producers 
have spent 30 to 40 lakhs of rupees 
for their films. They are also not 
'finding distribution chain. Nor do 
they find any hOPe that th~y would 
be released in the near future. The 
fate of thousands of persons and their 
families connected with Bengali film 
industry is at stake. The West Ben-
gal Government has proposed certain 
steps to correct the distortion prevail-
ing as a result of the attitude of the 
hall owners. The West Bengal Gov-
ernment has also prepared a Draft 

"Eill. A number Of deputations and 
"Memoranda to the aboVe effect have 
lUrged the Central Governm.ent to 
come forward with a solution of the 
above serious problem. The Central 
Government is urged to take suitable 
steps to solve the serious problem of 
»en~l Film Industry and .. favourably 

respond at an early date to the West 
Bengal Government's move with 
regard to the above. The Central 
Government is also urged to clear 
the Draft Bill for compulsory screen-
ing of Bengali films at an early date • 

(iii) REPoaT.ED INcmENTS OF VIOLENCB 
BY WORKERs OF A TRADE UNION AGA.lN67 

OTHER wORltERs IN SOME PARTS, OF 
KER.Al:.A 

SHRI GEORGE JOSEPH KUN-
DACKAL (Muvattupuzha): The Law 
and order situation in Kerala state 
is fast deteriorating. The workers 
of a trade union and anti-social 
elements are on the rampage and 
taking law in their hands. Police 
are mere spectators. Recently Inany 
dlsturbing incidents occurred in my 
constituency Muvattupuzha in Erna-
kulam and Kottayam districts. 
During last month at KanjirappiIIy. 
workers of a Trade Union threw 
stones at the shops and attacked 
rner~hants $d stabbed oppOSition 
party workers. This took plaCe in the 
presence of police personnel. Agai~ 
during the second week of July, a 
~ match facto~ at PiravoaDn was 
attacked and workers and the pro-
prietor's wife were severely beaten 
up by the workers of the trade union 
in spite of an earlier order from 
Kearla High Court to the pOlice 
officers, to give protection to the 
:factory and the owner. During t~ 
last week at Muvattupuzha, there 
was a street ·fight between two 
groups of workers of a trade union 
in the presence ot police, and many 
are hospitalised. Many shops are 
destroyed and tlie Merchants' Asso-
ciation President and Secretary. • 
Police constable and many people 
are injured.. There was complete 
harta! in the town for many days. 
Merchants are afraid to open their 
shopS. No culprits have been arres-
ted. During these three occasions all 
the opposition party members in the 
Kerala Assembly walked out protest-
ing. 

I am bringing this fact to the notice 
pf the Government 01 India so that 
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the Minister of Home Affairs may 
make a statement thereon &nd 
inform the House as to the steps he 
contemplates, to prevent a break-
down of law and order in the state 
of Kerala. 

(Iv) REPoRTED KILLINC OF SEVEN P!:R-
SONS rN V1LLAGE VENUPUR IN AZAMGARH 
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(v) REiPOInED SHORTAGE OF GSSEN1.'1AL 
COMMODrrJ;F.s IN MIzORAM 

DR. R. ROTHUAMA (Mizoram): 
Sir, I woald like to bring the follow-
ing matter to 'the notice of the con-
cerned Minist~r and to the House 
under Rule 377. 

There have been acute scarcity 
of supply of essential commodities-
Rice, salt, M.oil, sugar, diesel, petrol 
and kerosene for the last five months 
thoughout Mizoram. 

In his reply to illY unstarred ques-
tions the Hon'ble Minister for Civil 
Supplies stated that supply essential 
commodities to Mizoram from. .Jan-
uary to June 1980 were-rice 40,000 
tonnes, su~~r 171 tonnes, salt 2000 
tannes, r14pe seed on 100 m. tonnes. 

The factual position in Mizorau.-
duirng the periOd. from January to 
June, 1980 is that salts, sugar, Tape 
seed oil were not at all available at 
Government controlled rate through 
public distribution Agencies any-
where in Mizoram. I personally 
know that salt was being sold at Rs. 
5 per kg. from January to June 1980, 
in blackmarkets, raPe seed oil, ~ugar 
were not available at all except 
through blackmarkets. Even F.e.I. 
rice was not available through Fair 
Price Shops from February to May, 
1980. Kerosene and petrol are out of" 
reach for the general public even for 
carrying materials of co-operative-
societies meant for the village. 

Members of Cooperative Society, 
N. Vanlaiphai constituency met me 
personally in May, 1980 and narrated 
to me their utter inabilities to get 
petrol from the Government depots 
for carrying materials meant for N. 
Vanlaiphai constituency. On the other 
hand. I personally saw that Jiesel 
and petrol are not the problems for 
any officials in Mizor~m for sendin, 
and bringing their children to and 
from schools by Government vehicles. 
Yet diesel and petrol are being sold 
in villages and towns through black 
markets at Rs. 10-15 per litre by 
some local people connected with the 
Ministry. 

I got reUa ble information from one-
at the sitting MLAs of Mizoram that 
salt and sugar received from the Cen-
tral Government are being purchas~ 
in bulks immediately on arrival to 
Aizawl town by big businessmen and 
merchants having intimate link with 
the present Ministry. In turn these 
items are being resold in black-
markets through their agents in towns 
and villages at extremely high prices. 
Salt costs Rs. 5 per kg. sugar Rs. 10 
per kg. 

Even now one Rajya Sabha M.P. 
Shri Lalsawia who arriVed yeste.rtlay 
im.m.ediately informed me that rice. 
sugar, kerosene, rape seed oil are not 
.available at aU in Aizawl, capital ot 


